
Second Floor, 
Commercial Complex 
Indiranagar, 
BANGALQE... 560 638. 

Dated:2 31)EC 7994 
APPLICATIO NO: 	19 of 1994. 

APPLICJTS :- 
Sri. K.Hanumantha, 

V/S. 

RESPQ\JDENTS:_ The Director General,CSIFt,New Delhi and 
two Others., 

T. 

Sri.K.Hanurnantha,Son of Sri.H.Kariyappa, 
Private Secretary,National Aerospace Laboratories., 
Bangalore-560 017. 

The Joint Secretary(Adrninistration), 
Council of Scientific & Industrial. Research, 
Anusandhan Bhavan,Rafi Marg,New Delhi-I1.0001. 

Sri.M.Vasudeva Rao,Addl.C.G.S.C., 
High Court Bldg,Bangalore-I. 

Sject; 	srwarding nf - copjes 
of the OrdQr Passed by the Central Administrative Tribuna1,Bang a1qr  

--xx-- t. 

Please find enclosed herewith a copy of th 	DER/ STAY DER/I\JTERJ OPJJE.R/ pass&d by this Tribunj 
in the above mentioned 'PPlication(s ) On .!39-J994fl 

LUO- 

EGIsTh 
J1JDICIJU. BRANCHES. 

m * 



. 	 CENTRAL ADMINISTRATIVE TRIrnJNAL 
BANGALORE RFNCH 

O.k. No.10R9/94 

TrJESDAY THIS THE THIRTEENTH DAY OF DECEMBER 1994 

Shri Justice P.K. Shyamsundar ... Vice-Chairman 

K. Hanumantha 
Slo H. Kariyappa, 
Private Secretary, 
National Aerospace Laboratories, 
Bangalore - 560 017. 	 ... pplicant 

V. 

Director-General, 
Council of Scientific • 
Industrial Research, 
Anusandhan Bhavan, 
Rafi Marg, 
New Delhi. 

The Joint Secretary [dmn.], 
Council of Scientific z 
Industrial Research, 
Anusandhan Bhavan, Rafi Marg, 
New Delhi. 

The Direfctor, 
National Aerospace Laboratories, 
[Erstwhile National Aero- 
nautical Laboratory], 
Kodihalli, Bangalore. 	 ... Respondents 

[By Advocate Shri M.Vasdueva Rao 
Addi. Standing Counsel for Central Government] 

Shri Justice P.K. Shyamsundar, Vice-Chairman: 

1. 	The applicant who is working as Private Secretary 

in the National Aeronautical Laboratory in the pay 

scale of Rs.2000-3500 upon discovering that one of 

Alle 	 -N -\  his junior viz., Smt. Meera Krishnawho was also a 

'°rivate Secretary like him elsewhere was getting a 

higher pay brought this anomaly to the attention of 
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placing his pay 

Krishna vide Anne 

2. For nearly 

iccessful in getting an orders 

it par with his junior Smt. Meera 

ire A-94 

hree y .ars he had the benefit of 

the authorities aid was 

the higher pay sjale and at that stage he had ordi-

narily presumed hat th higher pay pocket was no 

longer in any perl and wl a s not likely to be lessened. 

But he received at that tage a communication from 

the Department as in Ainexure A-13 dated 3.11.1992 

suggesting that Hhe pay,fixation was erroneous and 

the Department wII 
uld ref x the pay wil:hout reference 

to the comparaibl' scale given to Snit. Meera Krishna. 

show cause notce havili 	been issued by the Depart- 

ment calling upon the plicant to show cause why 

the department I,hould:, Otp backtrack the pay scale 

and send him baci4 to the original pay scale the appli- 

cant joined in a 	made d representation. The depart- 

ment on a purportd consi eration of the representation 

has now passed a very cyptic order at Annexure A-32 

which reads -- 

"With! 4ferenc 
[Vol.II]/..ItI dated 
I am diréctd to 
K.HanumanthaSP h 
fully but I't is 
to agree to his req 

o your letter No.AII/11763- 
8.2.94 on the above subject, 

tate that the request of Sh 
s again been considered care- 
gretted it is not possible 

?st. 

Sh Hai 
dingly." 

V I am afraid the 

does not satisfy 

particularly wh 

imantha SPA, may be informed accor- 

bove Olt.,Ir which is impugned herein 

he requirements of judicial standards 

one s eks to affect the emoluments 
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of an official that brings about civil consequences 

is required to be replete with reasons and non-furnish- 

ing of reasons is indeed a ground for successfully 

impugning such an order. The order extracted above 

suffers from the deficiency of being totally myopic 

and does not give any basis or reasons for discarding 

the representation made by the applicant urging the 

department not to take away the higher pay scale gran- 

ted to him. Therefore, it is I am compelled to inter-

fere and hence quash the order Annexure A-32 dated 

17.2.1994 and direct the department to take up and 

consider the representation of the applicant against 
move 

the/ for withdrawing the higher pay granted to him, 

in an objective fashion and to dispose of the same 

by giving clear and cogent reasons. The matter will 

now go back to the 2nd respondent for passing a proper 

order as indicated above. in case the applicant still 

feels dissatisfied with the order so made it is open 

to him to seek 	 edress in that behalf. No 

costs. 

r / 
VIC CIR1 

TRUE CO 
hsv 

CentraAAcdiniin ratiVe Tribwia% 

Bangalore Bench 
Bangalore  


